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(iv)

be treated as permanent Government employees
- s.6(i) makes it clear that after the repeal of
Agriculture Produce Act, 1960, all officers and
employees of the Board are to continue in
employment and they shall continue to be paid what
they were getting earlier as salary and allowance
till such time the State Government takes an official
decision as per the further provisions of s.6 -
Scheme of alternative appointment framed for
regular employees of abolished organisation
cannot, thus, confer a similar entitlement on daily
wagers of abolished organisation to such
alternative employment.

(ii) s.6(ii) - Power of Committee of Secretaries -
Held: Is to prepare a scheme of absorption as well
as of retirement, compulsory retirement or voluntary
retirement and other service conditions of officers
and employees of the Board - Scheme prepared
by Committee of Secretaries is only in the nature
of recommendation and State has the power either
to accept, modify or amend the same before
granting its official approval.
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Clause 25 of agreement bearing arbitration clause
- Appellant engaging respondent sub-contractor -
Application by respondent for appointment of
arbitrator - Allowed by High Court - Held: SCOPE
being Principal/Employer of appellant, liability for
honouring the claim of respondent was that of
SCOPE and appellant was not supposed to make
any payment from its coffers - Further, by virtue of
first supplementary agreement, modalities of
settling the dispute between parties underwent a
significant change - It was unambiguously provided
that in view of arbitration between appellant and
SCOPE, pertaining to claims of respondent as
well, even if disputes between appellant and
respondent were deemed to have been settled
and were not referable to arbitration again between
these two parties - Order of High Court set aside.
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depravity, the court has to give special reasons
within the meaning of s.354(3) for imposition of
death sentence - Legislative policy is that when
special reasons do exist, as in the instant case,
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found at the scene of crime matches with DNA
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Code, 1860 - Evidence.
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been prescribed to have maximum Fixed Capital
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